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basic excise duty of Rs. 945 per tyre
on tyres of a new size 215 R-14 C.

(3) Notification G.S.R. No. 46(E), dated

the 30 January, 1997 extending
interwarehousing
movement of mineral oil products
without payment of duty to and from

Coimbatore.

(4) Notification G.S.R. No. 63(E), dated

the 7th February, 1997 exempting
excise duty applicable for the
printing of educational textbooks in
the case of those States which do not
have a State Textbook Publication
Corporation/Board.

(Placed in Library. See No. LT-1653/ 97)
III. A copy each (in English and Hindi) of

the following Notifications of the
Ministry of Finance (Department of
Revenue), under-section 159 of the
Customs Act, 1962, together with
Explanatory Memoranda on the
Notifications:—

(1) Notification S.O. No. 820(E), dated

26th November, 1996 regarding the
exchange rate for conversion of
foreign currencies into Indian
currency or vice-versa for the
purpose of assessment of import
goods.

(2) Notification S.O. No. 821(E), dated

26th November, 1996 regarding the
exchange rate for conversion of
foreign currencies into Indian
currency or vice-versa for the
purpose of assessment of export
goods.

(3) Notification S.O. No. 898(E), dated

the 26th December, 1996 regarding
the exchange rate for conversion of
foreign currencies into Indian
currency or vice-versa for the
purpose of assessment of import
goods.

(4) Notification S.O. No. 899(E),
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dated the 26th December, 1996
regarding the exchange rate for
conversion of foreign currencies into
Indian currency or vice-versa for the
purpose of assessment of export
goods.

Notification S.O. No. 13(E), dated
the 15th January, 1997 exempting
customs duty on goods donated for
the relief and rehabilitation of the
cyclone victims in Andhra Pradesh.

Notification G.S.R. No. 28(E), dated
the 22nd January, 1997 seeking to
amend the notification No. 36/96-
Customs dated the 23rd July, 1996.

Notification S.0. No. 65(E), dated
the 28th January, 1997 regarding the
exchange rate for conversion of
foreign currencies into Indian
currency or vice-versa for the
purpose of assessment of import
goods.

Notification S.0. No. 66(E), dated
the 28th January, 1997 regarding the
exchange rate for conversion of
foreign currencies into Indian
currency or vice-versa for the
purpose of assessment of export
goods.

(Placed in Library. See No. LT-1652/97)

(C))

Notification G.S.R. No. 47(E),
dated the 31st January, 1997
seeking to impose provisional
anti-dumping duty on
Acrylonitrile ~ Butadine  Rubber
originating in or exported from
Germany , and Korea and

imported into India.

(Placed in Library. See No. LT-1654/97)

LEAVE OF ABSENCE

THE VICE-CHAIRMAN (SHRI AJIT P.K.
JOGI): I have to inform Members that a letter
has been received from Chaudhary Chunni
Lal stating that he has undergone plastic

surgery

and is admitted in the hospital

attached to the Allahnha.



201 Leave of

Medical College and, therefore, unable to
attend the sittings of the Rajya Sabha from the
20th February, 1997 to 21st March, 1997. He
has, therefore, requested for the grant of leave
of absence accordingly.

Does he have the permission of the House
for remaining absent from the sittings of the
House from the 20th February, 1997 to 21st
March, 19977

(No. hon. Member dissented)

THE VICE-CHAIRMAN (SHRI AJIT P.K.
JOGI): Permission to remain absent is
granted.

Time of Sitting of the House

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN AFFAIRS AND
EMPLOYMENT (DR. U.
VENKATESWARLU): Mr. Vice-Chairman,
Sir, I want to make a small suggestion for
consideration of the House. I seek the consent
of the House on one issue. The debate on the
General Budget was provisionally scheduled
to be on the 11th, 12th, 13th, und 17th March.
Since the debate is not being taken up today
and it is going to be initiated tomorrow, I
would request the House, through you, to
discuss the Budget with one hour extra on the
12th, 13th and 17th March. The House can sit
up to 6 o'clock on 12th, 13th and 17th March
to discuss the General Budget.

THE LEADER OF THE OPPOSITION
(SHRI SIKANDER BAKHT): Earlier we had
no objection to the extension provided it was
confined to 12th, 13th and 17th March only.

SHRI PRANAB MUKHERJEE (West
Bengal): We have agreed to this only for
three days.

SHRI SATISH AGARWAL
(Rajasthan): We have agreed to discuss it on
12th, 13th and 17th March, 12 hours in all.

THE VICE-CHAIRMAN (SHRI AJIT P.K.
JOGI): Your suggestion has been
accepted.
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DR. U. VENKATESWARLU: Thank you,
Sir.

THE VICE-CHAIRMAN (SHRI AJIT P.K.
JOGI): Now, we will take up Zero Hour
submissions. Dr. Y. Radhakrishna Murty.

T A dFf T¥IE (I URE) ¢ W
AgH PRI F 9T 39 WeR F S
..(FAUT)....

THE VICE-CHAIRMAN (SHRI AJIT P.K.
JOGI): Dr. prasad, please let him speak
....(Interruptions).... let him speak.

st ey a1 el (SR uRY) ¢
W, I8 fepa e 9d &g & & s
MURISTTD WaR B E....(FqHM). .

Syawred (st sia SRt - SR
AR H ...(JAYM)... Ugc] IARAT AEd |
el AR €1 8, $UAT UBd STHI die
AT | .(ag)...

it faw] Fw Wl (SR Ue) ¢
IR, T8 91 S IS B ...(FTHT). .

1. 918, F& TNIE WX, XCh
RIS ... (ae)...

THE VICE-CHAIRMAN (SHRI AJIT P.K.
JOGI): Dr. Lakshmi Prasad, you would get
your chance later on. Please sit down.

R FawdT argd 3 orgafa & €
Ugol ITh! 9Tl o IfNT ...(aer)... 31t 3
30| ... (TaEm)...

it fwy a1 et (SR ueE) < H
IE [ § b ..(aem)... RIS Sft &1 warer
TEA SO © | ...(TFIM)...

Iuaured (37 i SiRM) ¢ o
Ugel 96 18T ...(FAUM)... $UAT 39 3T |
8 Jgel 9 €1 3rgaiy <l §s &, Usel IdI
re ST | few 1T ey iferg |




